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INSURANCE REGGULATORY AND
S DEVELOPENT AUTHOTY
NOTIFICATION
Hyderabad, 1;|u.'_3,,_51h Tanuary, 2008
Insurance Regulatory and Develupmeat

Aunthority (Obligations of fnsurees to Rural or Social
Sectors) (Fourth Amengdment) Repidations, 2008

F, No. IRDA/Rep./2:43/2008 0 exercise of fhe
powers confurred by Section 32 read w.th Seetion 320 of
fhe Insurance Acl, 1938 (4 of 1938), the Authority, in
consultation wilth the Insurance Advizory Commitiee.
hereby makes the following Regulations to further amend
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Mie Insurance. Regulatory and Development Authority
(Obligations of Insurers 10 Rural or Social Scelors)

Regulations, 2002, notified on October 17, 2002 in the

Gazette of India F. No. IRDA/Reg./10/2002, amended on
~July 30, 2004 in the Gazette of India F. No. IRDA/Rep. /3!
,200-1; December26, 2005 in the Gazette of India F. Mo. [RDA/
“Reg./412005/37; and January 3, 2008 in the Gazelle of India
“F.No. IRDA/Reg,/1/42/2008, namely T~ %

= 1. Short title and commencement.—( 1) These

* régulations may be. called the Insurance Regulatory and
‘Development Authority (Obligations of Insurets (d Rural
ot Social Scctors) (Fourth Amendment) Regulations, 2008.

& (2) They shall come into force on the date of their

publication in the Official Gazette.

(3) In the Insurance Regulatory and Development
Authority E(Obligarinns of Insurcrs to Rural of Social
Seclors) Regulations, 2002,

-

The first proviso to |

und replaced to read as undyr :
Provided that in cases where an insurance compaoy
commences operalions in the second half of the (-
pancial year and is i operations for less thain SixX
monihs as at 31st Mireh of the relevan! {inuncial
year, {i) no tral or soginl sector obligations shall be
~applicable for the saxg) period, ard (i) (he annnal
" obligations as indicated in the Regulations shall be
reckoned from the nexf financial y sar which shallbe
considered nsithe gt year of aperations lor the
purpnse of compliancs. In cases where an jnsuranée
COmprany commences operations in the first hall of
{he financial year, the applicable pbligations for the
first year shall be 50 per cent ol the obligations as
specified in (hese Regulations.” :
. S. RAO, Chairmat:
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